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RA No. 54/97 in 0A 707/96 Date: 6-8«1998

ORDER
(Per Hon'ble Shri H. Rajendra Prasad) M(A)

None for the Review Applicants. Heard Mr. S.
Ramakrishna Rac for Respondent/Applicant and Ms. Shakti

for Mr. J.R. Gepal Rao for official respondents.

2. The Reéiew Applicants have not made out any
case as to why this case should be re-opened-on review,
The judgment in the OA was delivered after due
delibsration and consideration of all facts. It is

not known why review applicants couid not implead
themselves in the case before this Tribunal and

it is also noted that the original applicants
(respondents in this case) did not claim any particular
relief against any of the applicants in the RA.

If the seniérity of tﬁe applicants in the RA

has been affected it is entirely owing to a general
revision of senierity that was found to be necessary

"to be ordered in 'the OA.

3. If the review applicants are aggrieved they
have the liberty to come before this Tribunal by way

of indegendent OA on sufficient grounds.

4, - Thus the RA. is dismissed and disposed of. [
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